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are.. in which the unauthorised 
eolonies are situated. 

(iii) These bodies should be given 
IIOwen to l'8CIOftr de\oelopment 
charges from the owners of ~ 

JrUed CQDStruction&, which are ~ 
ziIIed, by making suitable amendmentl 
to-the Delhi Munieipal Corporation 
Act aDd the Delhi Development Act. 
At present, these bodiea do not have 
the requisite powers to recover such 
development charges. 

(iy) The Corporation/Delb.i tleve-
lopment Authority should set up Revo-
lving lI'tmds to ftnance the redevelOl)-
ment plans Of unauthorised colonie. 
ad, for this purpose, they may ap-
proach the Central Government or ad-
TRDee of loans. 

GIla In J'-"-

mI. 8br1 A. B. Vajpayee: 
Bhrl YajDa Datt m...: 
8hrl 8. 8. Ketbart: 
8hrl N. S. Sbarma: 

Will the Minister of Petroleum aRt 
'Chemicals be pleased to state: 

(a) whether natural gas has been 
found in the .Taisalmer District of 
Bajaathan; 

(b) if so, the pOtentialities with re-
tard to its utilizatiOn in the flelcls of 
production; and 

(c) the scheme fannul.ted for it. 
ftP8ll8ion and utilisation? 

'l'he MlDIster 01 state ID. the ~ 
try 01 petroleum aDd Chemlcal8 aat 
., PlallDbaI' an4 Soelal weUare (Sbri 
&ach1l Ramalab): (a) In a well drilled 
at Manhera Tibbs of JaiJalmer ~ 
trict, preBel\Ce Of gas hal been noticed. 

(b) and (c), Some more wells wm 
Jrave to be drilled to gaUge the sianI"' 
flcance and extent of the ftnd, Seismic 
turveya will be continued and on the 
blab of data thrown up, the qa .. 
CIon of fUrther drilling will be eonsl-
• ered. At present, it .. prematul'e to 
formulate achemee for the utDJaatlOD 
411 ... 

sm. Slut Y.,.. DU&-"': 
8bri A. B. Va,jpayee: 
&lad & S. ~ 

8bri N. 8. Sharma: 

Will the Minister 01. FiDaaoe be 
pleased to state: 

(a) whether it is a fact that in the 
recent meeting 01 the Chief Mini ... 
held in New Delhi, some of .thllDl 
demanded a bigger share in the Cen-
tral Revenues; 

(b) if BO, the details thereof; and. 

(e) the decision taken by Govern-
ment in the matter? 

The Deput;,- PrIme MiDlster .... 
MlD.lster 01 FlDance (Shrl Morarjl 
Deal): (a) and (b), Reque!1t9 lor 
increued financial assistance from the 
Centre were made by a number of in-
dividual States with reference to the 
financial dilftculties faced by them, 

(c) Suggestions for increased Cen-
tral assistance are considered on merits 
and after taking into account the avail-
ability of resourees and the demands 
thereon. 

Causes of Death of a Patient in 
WWin&'dOD BoIIpital, New Delhi 

~ 8hr1 Rabl Ra;,-: 
Shri ArjllD SiDl'h Bhadorla: 
Dr. Ram Manohar Lobia: 

Will the Minister of Bealth' aud 
Family PIa.Dnina' be pleased to state: 

(a) whether it i. a taet that one 
Shri Narinder Kumar Sharma wu 
admitted to the ENT in tbe WillincdoD 
HO!Ipital, New Delhi on the 14tb April, 
1967 and died the next day; 

(b) whether Government have mada 
any probe into the eauses of his de" 

and 

(c) it BO, tke .wan. Ulenorr 

'I'll. IIIDIIIer et Bedell a8d ....... 
~ (»I'. a. CllaDllrueUar): (a} 
Tea. -
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(b) and (c). The enquiry rnoeals Divenloa of RIvers Throarb 
that before his admission in the BaJutb .. 
Willingdon Hospital, Shri Narinder 
Kumar Sharma was receiving treat-
ment as an Out-do.:>r patient from a 
Central Government Health Schow 
Dispensary. On the 14th April, 196'1' 
8hri Sharma was admitted in the 
Casualty Department of the Winingdon 
Hospital for Nasal Haemorrhage for 
which ~ was adequately treated. He 
was anaemic and blood wa! kept 
ready. During his stay in the hospital 
he did not bleed from the nose, but 
early next morning he died in a very 
mort time, probably due to an inter-
nal <haemorrhage. Judging from the 
case history and the suddenness of the 
mternal haemorrhage, it appears that 
he had been 5uffering from a haem or-
rhagic disease for a long time. The 
internal haemorrhage could n,)t have 
been prevented. 

Fourth PlaB 

33M. SbrI S. S. Kothari: 
Shrl A. B. VaJpayee: 
Shrl Yajna Daft Sharma: 
8hrl N. S. Sbarma: 
Shrl ~  Shah: 

Will the Minister of PlaDDlDC be 
pleased to state: 

(a) the latest position about the for-
mulation of the Fourth Five Year Plan; 
and 

(b) the details of the decisions taken 
at the Conference of the State ChIef 
lliDiBters and Finance Ministers be1d 
in New Delhi, recently in thiB resud? 

'fte MiDIster ., PIaaDID&'. Petale_ 
.... CJaem1ea18 ... &oeIal Weu...e 
(SlId AIeka Mehta): (a) The Draft 
Outline of the Fourth Plan is being 
re'9:iewed in the light of the ebeng .. 
in the economic situation that have 
taken place since it was published. 

(b) No decision regarding the 
J'ourth Plan was taken in the con-
ference under reference. 

1115. Slart J[. P. Stach Deo: Will the 
Minister ot Irrla'atloD aDd Power be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment plan to divert two Himalayan 
rivers thrOUib the desert areas' (If 
Rajasthan; 

(b) it so, the details thereof: and 

(c) the benefits likely to be achiev-
ed by the diversion of these rivera? 

The MinIster' of IrricaUon ud 
PeWer (Dr. K.L. Rao): (a) The 8UtPI_ 
waters of the river Ravi are beiDc 
diverted through the Madhopur BeB 
Link into the river Be .. and -are pick-
ed up at Harike for use in the 
Rajasthan Canal system. 

(b) The Rajasthan Canal Project 
estimated to cost a'bout BB. 1M I!roru 
is proposed to be executed into two 
IItages; Stille I, which ia ezpected 
to be completed by 1969-70, compris. 
the construction of the Rajasthan 
Feeder, the Rajasthan Main Canal l·,P. 
to 196-42 KM and branches and $-
tributaries taking off in this reac:b. 
The main Canal below 196.42 Jar 
and all its off-taking channels will 
be constructed in Stage II which may < 
be completed some-time after 1177. 

(c) The project, on completion of 
both the stages, ill expected to) provide 
irrigation facllitil!l!l to an area ot 1.1., 
million hectares annually in the dis-
tricts of Ganganagar, Bikaner aDd 
Jaisalmer in Rajasthan. 

SlIM. Shrl Kartlk Oracm: Will the 
Minister of WorD, ~ aDl ~
pi,. be pleased to state: 

(a) whether it is • fact that buyere 
of Government land in DeW hne 
approached the Lands and Housing 
Department of the DeW Adm1n.latra-
tion for returning their plots; 




